
central ADIVIINISTRATIVE TRJPdM"
PRINCIPAL BENCH. NEW DELHI

OA NO. ! OS

I'M; the 2yth day of Api~i. L,, :cUU3 •

HOM BLt. SH. KULOIK SXNGH} MtMBtR .J '1

! [iiiiesli lUuncii
s/o Sii. Kqi-tar Singh,
i /o '/iliage letesar,-
PosI Of rIce Jaun ti ,
DeIh i -81 .

2. Chander Pal

s/o Sh. Ratan Singh
r/o R-2/163-164,
Mango i Pur i ,
DeIh i-83,

3. Johnson Thomas,
s/o Sh. T.C.Thomas,
c/o Sindhu Johnson

" Quarter No. B-1/15,
Babu Jagjeevan Ram Memorial Hospital,
Jahang i r Pur i ,
De lh i .

4. Chaturvedi Bhartiya
s/o Sh. Tej Pal Singh,
r/o F-27, R-B!ock,
D i I shad Garden,
Shahdara,
DeIh i-95.

(By Advocate: Ms..Monica Kapoor)

Versus

^ 1. Govt. of NCT of Delhi,
through the Principal Secretary,
Directorate of Health Services,
I.P.Estate, Delhi SachivaIaya,

4^ New De I h i .

2. The D i rector,
Directorate of Health Services,

Govt. of NCT of Delhi,
F-17, Karkardooma,
Shahdara, Delhi-32.

3. Medical Superintendent,
Babu Jagjeevan Ram Memorial Hospital,
Jahang i r Pur i ,
DeIh i .

03 OP E fR (TffiJgML')')

Applicants were working on contractual basis. Vide

impugned order their services had been terminated when four

other persons who have been selected, joined on r^egular basis

and have been appointed in their place.
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2. Fundamental piMncipie of law in service j ur i spu.dence is

thai: the person who is working on contract basis can always be

)n.. There is no merit in the OA andreplaced by a regular persor

t he same i s acco r d i ng ! y dismissed,
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0..
( KULDiP SINGH )

Member (J)


